“Surya Kant asked when was
“©Zthe Presidential Order is-
sued  specifying  which
heduled easte communi-
s would get reservation?
ZJoseph fumbled  but e
“gained composure to say it
. —affects my interest.
The bench said, “The Or-
Sder was passed in 1950, and
=—=you woke up just now, You
“want to court the media and
seek publicity? This isa pulr
v interest litigation, Go
cand complete your studies
—pm perly”
The bench told the stu
# “dents that he must research
~=and file a proper PIL and not
s -cone like the present one,
O Zwhich is incompleteand con-
~tains cryptic and misdirect-
o ced information. It warned
@ -him of exemplary cost if he
Zfiled such publicity-oriented
petitions. The Presidential
-q —Order of 1950, amended in
1956 and 1990, provides reser-
“vation to scheduled castes
g —among Hindus, Buddhists
zand Sikhs. However, such
“reservation is not available
= o those scheduled caste per-
=sons who have adopted

r

]

. =

tawa of intercepted commu-
nications alleging the Indian
goviwas behind various plots
to kill Khalistan separatists,
according to a Bloomberg
documentary

The video documentary
by “Bloomberg Originals”, ti-
tled “Inside the Deaths That
Rocked India’s Relations With
the West", claims that the
Cheltenhanvbased  intell-
gence agency, which special-
ises in signals intelligence,
was the one that intercepted
conversations between indi-

tential “targets”:
Singh Nijjar inCanada, Avtar
Singh Khanda in Britain and
Gurpatwant Singh Pannunin
the US. Analysts believe the
individuals havi
versations were “working on
behalf of the Indian govt”,
the documentary claims,
India bas dismissed such
allegations as absurd, Har-

deep Singh Nijiar designated

thatit hadobfained “somerel-
evant information” which
was “extremely sensitive”,
The UK said its intelli-
gence would only be shared if
it was hand-lelivered to Otta-
wa, kept off electronic sys-
tems, and only & handful of of-
ficials, pre-approved by Lon-
don, could see it, according to
the documentary. Thefile was
asummary of conversations
intercepted by GCHE be-
tween imdividuals who dis-
cussed three targets, Nijjan
Khandaand Pannun.

Safaris, trekking suspended in Nagarahole
and Bandipur as tigers kill four in a month

Lawrence Milton & Niranjan Kaggere | Tan

Mysuru/Bengaluru: Earnataka forest de-
partmenton Friday suspended safaris at Ban-
dipurand Nagaraholetiger reserves and halt-
ed trekking in areas prone to hiuman-wildlife
conflict, hours after a fourth big cat attack

wits reported within amonth,

The department transferred four range
forest officers in Hediyala sub-division in
Bandipur, besides forming special teams fo

measures comeafter ads-year-old farmer was

attacked and killed at Hale Heggudilu village

in Mysuru district's Saragur taluk, the epi-
centre of strikesby thebigcat, early Friday
Earlier, three back-to-back human deaths
inasmany tiger attacks werereported within
afortnight in Bandipur Tiger Reserve,

Forest minister Eshwar Khandre termed

the loss of lives as “deeply distressing”,
Sources hinted that more officers were likely
to face action for the deaths in the Bandipur

selves on the street outside his
home and began drinking and

Taking time out from an
Jnlel national  arbitration,

using abusive | Thesl
asked them not to create a nui-
sance, The group dispersed but
Teturned 20 minutes later,
When Kumar stepped out,
they allegedly bludgeoned him
with bricks amd eonstruction
debris. His nephew Amit Ku-
mar rushed out to protect him
but he too was attacked. Both
were rushed to Hisar General
Hospital. where doctors de-
clared Kumar dead on arrival.

"[een survivor can terminate 27-wk pregnancy: HC

Times News Nerwork

Mumbai: Bombay high court
has allowed a 15vear-old rape
surviver who is going to take
her Class X 55C board exams
in March to undergo medical
termination of an over7
weekis pregnancy.

Justices Revati Mohite
Dere aml Sandesh Patil on
Thursday passed the direc-
tionon the girl's petition. filed

amaniappeared be-
fore a bench of the CJI and
Justice K Vinod Chandran
through video conference
and said, *I am tendering a

said, "1 will explain why the
govt has taken a particular
stand on the issue, However,
the concerns raised by the
petitioners who have chal-
lenged thevalidity of certain
pravisions can be taken into

volley of
veniencing the court, T will
appear in person on Monday
and present my submissions
on the validity of the Tribu-
nal Reforms Act,”
Inwhatappearedasacon-
ciliatory approach, the AG

for incon-

ation and if possi-
ble, ironing out of creases
can be done. The Supreme
Court can tell us the creases
that need tobe ironed out.”
Thebench said on Thurs-
day itself it had told addi-
tional solicitor general Aish-

various tribunals including =
NCLT, NCLAT, CAT, CE
TAT, APTEL, TDSAT, ITAT, =
and DRT.

One of the major grie
ances of the petitioners, a
articulated by senior advo- =
cate Arvind Datar, was that =
because of the short tenure
of appointments, the tribu-
nals which discharge impor-

43

42

tant adjudicatory functions = o
donotatiract youngstersand =
only retired persons apply =
forthe posts. =
ig

HC's permission as she is be-
yond the 2+-week permissible
limit under the Medical Ter-
mination of Pregnancy Act,
1871

On Oct 5L the vacation
court directed the JJ Hospital
dean to constitute a medical
board to examine herand sub-
mit a report. Other directions
included necessary medical
facilities in the event the child
is born alive and state govt to

Manodhairva Scheme. The
board sreport said she was"27
weeks and four days” preg-
nant and there was "no gross
lethal congenital anomaly
The board opined that “the
continuation of pregnancy
would result in grave anguish
to the girl while cummunu,
the unwanted pregnancy”
The judges were informed b\
advocate Swapana Kode that
the girl wanted to appear for

=

=

S~

They also took note of the =
psychiatrist'sopinionthatshe -
was subjected to non-consen- =

sual sexual intercourse by her ;—‘:%

neighbour, and that she would =
nat be able to take care of the =
baby emotionally, financially
and socially.

The court directed JJ Hos-

pital authorities to “"conduct

the necessary medical proce- —g
dure expeditiously, keepingin =
mind the petitioner’s health -

«
]

=Christianity orIslam. oversee tiger rescue operations, The tough  reserve, through her father, seeking process compensation under — herexams in March 2026, and safety”,
[
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INDIAN MARITIME UNIVERSITY

{Insalvency Resolution Process for Carporate Parsons) !hguhﬂu!a 2016)

PUBLIC ANNOUNCEMENT

E Particulars Details (A Central University under the Ministry of Ports, Shipping
L‘!nrned Corporate Dedlor Mills Limitod and Waterways, Government of India)
Ea | 2. | Date of Incorporalion of Corporal Detlor | 11th June, 1937 Established by an Act of the Parliament in 2008
e Mﬂwmr;";gﬂ?@m Registrar of Companies, Colmbatore Advt. No. IMU-HQ/R/NT/2025/02 } Date: 08.11.2025
1o._2] 4. [ Cormerat dentity Number (CIN) U1TH1TZ93TPLEO14B21 —E—-—-—-—R_ecrmtmen_t of Campus Director -
= s e GIN, n Direct Recruitment / Depu n Basi
E Dindigu - 624 005, Tamil Nadu Applications are invited from Indian Nationals for the post of Campus Dllel::lor on Direct Recruitment /
ro.f Order dated 04.11.2025 {Received an putation basis in IMU. Interested candidates may submit their applications online through the link
6. | Insavency Cammencement Date ek Py Y PP ug
L mmmummunm.ﬂm available at https:/www.imu.edu.infimunew/recruitment.
E o T ey [Name of the [No. of| Piace of Pay Lovel
I ) Tand May 2026 (180t day . atego!
5 7| Pt ol P from commencoment data) Post Posts G v Posting {7" CPC pay matrix)
Interim Resclution Prafessinal m.:..ﬂ'.{.n..,. nﬂw Campus 01 ST-01 | Mumbai | Level-14 [Academic] under 7" CPC plus Special
9] 8, | {IRF) Cetais :;‘ms! il 2911 MNM& Directar Port Allowance of Rs. 6,750/~ per month. Other benefits
frospeiy and allowances are as per IMU norms.

Tamil hacs Emal: ummmwram|

(Single Stage Single Envelope e-Procurement Tender Processh =
Murmbai Railway Vikas Corporation Ltd. (MRVC) having its corporase office at | =

{Ministry of Health

Sector-23, Raj Nagar, Ghaziabad -201002

The indlan Pharmacopoeis Commission (PC) has uln established as an ST

Secord Floos, Churelgate Station Building, Mumbai—00020, invites e-Tenders "—S
for the “Wark of OHE Muodification for expansion of Capacity of Carshed | =
from 12 coach to 15 coach rakes at Kuorla, Kalva & Sanpada Carshead of | =
Central Railway under MUTP-LIA," Dcmlsol‘l'umlcram!']'um!:rducml)cms £
ilabl chaite ", The bast dm: =g
for completed &TCML‘I submission at website “hips./eprocure, gov.in " =
(122025 up to 15:00 hours. Corrigendum, if any, will be pasted an uu. =
website only, s m
Yl
INDIAN PHARMACOPOEIA COMMISSION = "
=0

& Family Welfare)

Institution uecer o Milsiry of Health & Farmily

The Campus Director is the

cum-admini

head of the Campus. Apart from day-to-

&
o=

%é e, N0 5128 day administration and overall management of the Campus, the Campus Director is expected to:
] i i 16th November 2025 {14 days from sl : 7t i
1® Lt dalfor ubisicn of et N o {14 das fo * Provide leadership for long term development of the Campus in line with the Maritime India Vision
@ = PP FoT———— o be determined afar verffication of 2030, Maritrme Amrit Kaal Vision 2047, Vision of the University — IMU StARTS Plan 25 and NEP 2020,
claims, If appiicable. + Contribute to create a thriving learning environment for students, faculty and staff. Strengthen
E I8 ; this stage academic, consulting and research activities in the Campus/University,
E:',’ | 12.| Suzmission of Ciams ] Hmlnlcmm:ow than * Build and nurture alliances and partnerships with alumni and stakeholders in the maritime sector to
= class of credilors}: Form © enhance the academic standing of the University.
e d (o} Operaticnsl Creditors fother than The vacancies stated above are tentative and are subject to change. IMU reserves the right not to fill
- warkmen and emplayees]: Form B upany oflhe posls advertised (or) cancel the recruitment at any stage.
= (€] Workmen snd Employees: Form D ar € Important dates:
B8] Nmm"mm:fﬂﬂhﬂin Opening date for the submission of online application : 08.11.2025
= ord ically to the IRP 3t Closing date for the submission of online application : 07.12.2025
&;_E e shove semall or sddmes. Last date for receiving hard copies of the applications : 15.12.2025
E . (84 For iurthar details regarding the erlgihlllty criteria: i.e., Age, Educational Qualifications,
E Shri. Nagalingam Muthizh Experience, etc., please visit https:/www.imu. edu.infimunew/recruitment
©3__f Date : 08,1 2025 Interim Resclution Professional (RP) Sdi-
| Pisce: Chennal Feg. No.: IBBUIPA-0041P-POUTTA2017-2018111 347 Registrar
=
LU

6E

B
(=]

.b_AN Upcoming Pvt Ltd
= “Company Having
—Surplus Live Projects

B B -In Hand LOOkil’IH For

o =Investors, SG0005E2G2

4

evemess orrers] [

TIMES Inter

Connecting People, Connecting Needs,

s
SALES VACANT notices

£

MH.HH]ETINE

SALES (Water In-
dustry) 6-8yrs exp.|
own bike! Salary 5-6

INDIA'S Financial Ser-
vices group Reg. RETD,
House Wife, Any Deg,
Age-35+,Part/ Full time
opportunity. 6381590855

LPA| WhatsApp
MARKETING, ssszzzossa!mﬁs»aw
ADVERTISING & hiring@initiativewater
SALES com

] ] p—

Trentment
res STP Oper g

DERS

U Union Bank

Procurement Denanmenl
Union Bank Bhavan, 1st
Floge, 239, Vidhan Bhavan
Marg, Mariman Point,

Mumbal-400021.

RFP lor Pracurement of
pouches for safe keeping
of Gold ornaments
lor three years
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BUYING OLD
HOUSE HOLD

0ld Pattu Saree, Tan-
javur Painting, Teak &
Rose Wood:SREL197026

il

odifon and is addenda, Nationsl i

{riference bk ot

Sebstancas ko the staksholdars Bt conductig

proviiog Ansrensa
skl develnpment programmes. The Commission
INCT) for o inda

also h

duwices, respechnety, in the Counlry.

(PPI) snd Meteeviglance Programme of india {MiPf) for ensuring safety of dngs and medical
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IN THE COURT OF DISTRICT
MUNSIF JUDGE AT TAMBARAM
ILA.NO. 1 of 2024

in
0O S No. 179 of 2024
...Petitioner/Plaintiff
Versus
1) G.Radhakrishnan
2) Shobana
...Respondents/Defendants

Helen

To
1) G.Radhakrishnan
2) Shobana
Both of them are residing at:
No.2C, Lee-Royal Plot, 33,
Mambalam High Way,
T.Nagar,
Chennai-600 033
Please take notice that the
Hon'ble District Munsif at Tambaram
was pleased to order notice of
hearing to you in the above I.A.NO.
1 of 2024 in O S No. 179 of 2024
and, returnable by 20.11.2025.
Kindly make yourself available in the
above said Court on the said date
at 10.15 a.m., either in person or
through your representative failing
which, the matter will be decided
without in your absence.
V.Senthil
Advocate
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IN THE COURT OF SUBORDINATE
JUDGE AT ALANDUR
I.A. No. 1/2025
IN
I.A. No. 1/2024
IN

LAOP No.38/2012
Mr. E. Muthuvinayagam,
S/o. Mr. Esakkaiyapillai,
...Petitioner/Proposed Claimant
_Vs_
The Thasildhar,
Inner Ring Road, & Others
...Respondent/Respondent
To,
M. Usha, -6th Respondent
W/o. Late. Munirathinam,
D/o. M. Ramachandran Naidu,
M. Prabhakar,
-7th Respondent
S/o. M. Ramachandran Naidu,
R. Sumathi, -9th Respondent
WY/o. G. Vethagiri,
D/o. M. Ramachandra Naidu,
R. Suresh, -10th Respondent
S/o. M. Ramachandran Naidu,
All residing at New No.23,
Old No.31, Radha Nagar Main Road,
Radha Nagar, Chromepet,
Chennai-600 044.

Please take notice in the above
matter the above named petitioner
has made an application to implead
yourself in the legal heirs of 4th
and 5th respondent. Wherein
this Hon'ble Court directed to
serve General Notice through
Paper publication returnable by
26.11.2025.

Hence vyou are all hereby
informed to appear on 26.11.2025
either in

person or through your pleader
along with your objection if any.
Otherwise the above matter will
be decided in your absence as
expartee.

R. Damodaran

Counsel for Petitioner/Petitioner
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1. Lakshmi Devi
W/O Thirukumaran,

No.12, East Street, Kalmandapam,
Nettapakkam, Pondy—605106.

2. Thirumurugan S/O

Ramachandran.

No.e/C 179, Police
Quarters, Gorimedu,
Shanmugapuram,

Dhanvanthary Nagar,
Pondy-605006.

3. Sivaranjini
W/O Thulasingam,

No.4/163, Mari Amman Kovil Street,
Pallicheri, Villupuram—-605107.
4.Thirukumaran
W/O Ranganathan,

No.12, East Street, Kalmandapam,
Nettapakkam, Pondy—605106.
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ENROLLMENT NOTICE

After 10 days of publication
of this notice and within THREE
months thereafter. |, RAJA.K, S/O.
KASIGAMANI.D, aged 44 years,
permanently residing at No.183,
Nainar Kuppam & Post, Cheyyur
Taluk,  Chengalpattu District,
Tamilnadu-603302. Intend having
my enrollment as an advocate
moved before the Bar Council of
TamilNadu, Bar council buildings,
High Court campus, Chennai-104.

Those who have any valid
objection may notify the same to
the Bar Council within 10 days .

RAJA.K

ENROLLMENT NOTICE

After 10 days of the publication
of this notice and  within
THREE months thereafter. |,
SWATHI GANESH, D/O  GANESH,

Age: 24 years, Address:
FLAT NO 303, kalpathru b block,
saf snow drops residence, mango
garden layout, konnankunte cross,
konnankunte, bengaluru  —68.
Intend having my enrollment as
an advocate moved before the
Bar Council of TamilNadu,Bar
council buildings,High Court
Campus,Chennai 104.

Those who have any valid
Objections may Notify the same to
the Bar Council within ten days.

SWATHI GANESH

ENROLLMENT NOTICE

After 10 Days of the publication of
this Notice and within three months
thereafter |, AJAYCHANDER.,
S/0.KVINAYAGAM, D.0.B:
02.08.1996, Aged 29 Years,
permanently residing at
No.1/120, Perumal Koil Street,
Theeyambakkam, Madhavaram,
Chennai, Tamil Nadu- 600060.
intend having my enrollment as an
Advocate moved before the bar
Council of Tamilnadu,Bar council
Building high court campus Chennai
- 600104.

Those who have any valid
Objectons may notify the Same to
the Bar council within ten Days.

AJAYCHANDER.V

ENROLLMENT NOTICE

After 10 days of publication
of this notice and within THREE
months thereafter. | S. SATHISH
KUMAR, S/0. E. SELVAM, aged
29 years, residing at No.10A, Siva
Sakthi Nagar 1st Cross Street,
Kolathur, Chennai-600099. Intend
having my enrollment as an
advocate moved before the Bar
Council of TamilNadu, Bar council
buildings, High Court campus,
Chennai-104.

Those who have any valid
objection may notify the same to
the Bar Council within 10 days .

S. SATHISH KUMAR

BEFORE THE HONOURABLE IX
ASST. CITY CIVIL COURT, CHENNAI
E.P.NO. 715 of 2024

in
ARC No. 158 of 2023
Margadarsi Chits Private Limited
Represented by its Foreman
Branch: Anna Salai, A-Wing,
Flat No.1 & 2, 2nd Floor,
Parsn Nagar, No.602, Anna Salai,
Chennai-600 006
...Petitioner/Decree Holder
Versus
K.Deivasena and others
...Respondents/Judgement Debtors
To
V.Prem Kumar-JD4
S/0.PR. Venkatachalam
Plot No.364, Door No.4,
Dr.Ambedkar Street, (Amaravathy
Street) Sheik Abdullah Nagar,
Virugamabkkam, Chennai-600 092
Please take notice in the above
Execution Petition filed against
you for sale of your Immovable
Property to fixed for settling the
terms of proclamation of sale,
the Honourable IX Asst. City Civil
Judge, Chennai ordered notice to
you returnable by 02.12.2025 at
10.30 a.m. and be present either
personally or through your advocate
on the above said date, time and
Court, otherwise the matter will be
decided in your absence.
M.Durairaj
Counsel for Petitioner/
Decree Holder
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@afl New Given Name: Anind Chand,
New Sumame: Bhutra ey gyouéel
U Gouer,
01d Given Name: Arvind Chand Bhutra
01d Surname: Jayanarayan
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IN THE COURT OF THE HON’BLE
SUBORDINATE JUDGE OF
THIRUVOTTIYUR
MCOP NO : 1 OF 2025

R.Deivasigamani,
S/o Radhakrishnan
....... PETITIONER

Vinayagam N,
S/o Nandagopal,
33/42, S.P Koil, 3rd Street,
Thiruvottriyur, Chennai - 600019
......... Respondent
Notice
Please take this Summon that
the Petitioner above named have
instituted the above Petition for
appearance in the subordinate
court of Thiruvottiyur MCOP NO:
1/2025. The above Petition is posted
on 11/11/2025 finally for your
appearance before this Hon’ble
court. Please be present before the
afore said court on 11/11/2025 at
10.00am on all subsequent hearings
failing which you will be set Exparte
and the above petition will be
allowed in your absence.
D. Prasanna
Counsel for Petitioner
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BEFORE THE HON’BLE IV
ASSISTANT CITY CIVIL COURT
AT CHENNAI
0.S. No. 1744 of 2025
Mrs. Dhanya Bharathi,
Daughter of A. Kannan
- - - - Plaintiff
Versus
Mr. Manu Abhraham,
Proprietor M/s. Mass Management
Service and another
---- Defendants
To
Mr. Manu Abhraham,
Proprietor
M/s. Mass Management Service,
No.1, First Floor, Muthamizh Nagar,
Third Street, Rajiv Gandhi Salai,
Karapakkam, Chennai - 600 097
- - - - First Defendant
Please take notice that the Plaintiff
has filed the above suit for Recovery
of possession and others reliefsin
respect of the Suit schedule Property
in O.S No. 1744 of 2025. His Honour
the Learned IV Assistant City Civil
Judge, Chennai was pleased to order
substituted service through paper
publication on 17th October 2025
returnable by 19th December 2025.
Please make it convenient to
present on the said date on the said
court a t 10:30 AM failing which, the
matter will be decided without your
presence.
S.Balasubramaniam
Counsel for Plaintiff
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BEFORE THE HON’BLE IV ASSISTANT
CITY CIVIL COURT
AT CHENNAI
0.S. No. 1743 of 2025
Mrs. Uma Kannan,
WifeofA. Kannan
- - - - Plaintiff
Versus
Mr. Manu Abhraham,
Proprietor M/s. Mass Management
Service and another
---- Defendants
To
Mr. Manu Abhraham,
Proprietor
M/s. Mass Management Service,
No.1, First Floor, Muthamizh Nagar,
Third Street, Rajiv Gandhi Salai,
Karapakkam, Chennai - 600 097
- - - - First Defendant
Please take notice that the Plaintiff
has filed the above suit for Recovery
of possession and others reliefsin
respect of the Suit schedule Property
in 0.S No. 1743 of 2025. His Honour
the Learned IV Assistant City Civil
Judge, Chennai was pleased to order
substituted service through fresh
paper publication on 17th October
2025 returnable by 19th December
2025.
Please make it convenient to present
on the said date on the said court
at 10:30 AM failing which, the
matter will be decided without your
presence.
S.Balasubramaniam
Counsel for Plaintiff
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